
4.2.2020

This is a bail application U/S 439 Cr.P.C. praying for

granting bail of the accused Rejak Ali, who has been arrested and

detained in connection with in connection with Rowta P.S' case

No. 16212019 UIS t43l34V353l336IPC R/W Sec.3 of P.D' & P

Act.

I.O. produced the case diary as called for. I have perused

the same.

Heard both sides.

The prosecution case in a narrow conspectus is that on

26.t0.2019 ASI md. Amirul islam of Ekrabari Police Out Post

lodged an FIR with the Rowta PS alleging, inter-alia, that on the

same day at about 8.30 AM while he alongwith his staff and half

section of 12th APBn had gone to Aminpara village in search of

one Mahamad Goni @ Mamul Ali, an accused in connection with

Rowta PS case No.145/19 UIS 3761342 IPC at the Chowk of

Aminpara market place some 20125 men and women led by the

accused persons named in the FIR intercepted them and attacked

and damaged the TATA SUMO vehicle used by them by pelting

stones.

On receipt of the FIR the O/C, Rowta PS registered a

case vide Rowta P.S. case No. 16212019 UIS 143134L13531336

IPC R/W Sec.3 of P.D. & P Act.

In course of investigation the I.O. arrested the

aforementioned accused person.

The learned counsel appearing for the accused person has

submitted that the accused is innocent and the police arrested the

accused person merely on suspicion. Further the accused person

is a local person residing within the jurisdiction of this court and

he has been languishing in judicial custody since the date of his

arrest. It is further submitted that investigation of the case is on



the verge of completion and if the accused is released on bail at

this stage there is no chance of hampering in the investigation of

the case or tampering with the witnesses who is acquainted with

the case.

On the other hand, the learned P.P. for the State has fairly

submitted that the court may pass necessary order in connection

with the bail application so filed on behalf of the accused.

On appraisal of the case diary it is evident that the I.O.

has submitted up-to-date case diary of the investigation of the

case. It appears that I.O. has in the meantime recorded the

statement of material witnesses U/S 161 Cr.P.C. Thus, the case

diary demonstrate that the LO. has already made good progress

of the investigation of the case and the investigation of the case is

apparently on the verge of completion. That apart, the case diary

does not disclose any note regarding custodial detention of the

accused for the purpose of the investigation of the case. Nor there

is any bail objection submitted by the LO. of this case.

In the light of the above facts and circumstance and

having considered the length of detention of the accused, I am of

the considered opinion that the granting of bail of the accused

person at this stage will not hamper the remaining investigation of

the case being conducted the by the LO. concerned.

In the result, the bail petition is allowed.

The accused Rejak Ali is hereby allowed to go on bail of

Rs. 50,000/- (Rupees fifty thousand) with one suitable surety of

the like amount subject to satisfaction of the learned Aleka

Magistrate on condition that accused shall not hamper in the

investigation in any manner and he shall appear before the I.O.

as and when required by the LO.

Send back the case diary in closed cover.

The Misc case stands disposed of.

L.
(P.Saikia)
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